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Learned counsel Mr R,Dutta moves 

this application on behalf' of the appli-. 

cant. None is present for the respondents. 

The subject matter is stepping up 

of pay. Perused the applicatipn and the 

relief's sought by the applicant. 

Application is admitted. Issue 

notice on the respondents by Registered 

Post. Written statement within 10.11.95. 

List on 10.11.95 for urittert state-

ment and further orders. 

flember- 
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10.11.95 	 ritten tatement has not been 

• 	 •SUbiflttdV, Learned Raiiway cOtinse1 Mr 

B.K.Shrma seeks  for further four weeks 

S 	 t.the to sur..,Lt rr1tten state.itent,. 

I4stcn 15 ...12.95for written state- 
V 	 ment and further 'orders.. 

• 	 V 	 Morné 	
V 
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15.12.95 	 Mr VR.Dutta/Mr B.K.Sharma. ' 
	V 

V 	 Counter ha.r1ot been aubmitte6. 	V 
V V 	

V 	 Mjourned to 2.2.1996 for counter 

and further orero. 

..... . ...V 

Member 	C 
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• 	V 	 V 	• 

• 	 1.3 
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O.A. No.Q. \ 0/95 

15-5-96 	Learned counsel Mr..R.utta for. the 

• applicant. Learned counsel Mr.B.K.Sharma 
for the respondents.. 

Wrjtten statement has not b=x submitted. 

Mr,Sharma seeks for time to file written 
statement. 

List for hearing on 19-6-96. in the 

meantime respondents may submit written 
• 	 statement with copy to the applicant.. 

• 	
1 

Menber4  
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19.6.96 	 Mr R. Dutta • ,for the applicant. Mr B. 

K. Sharma for the respondents 

--Written statement has not been submitted. 

List for hearing on 7.8.96.. ,   

Liberty to the respondents to subm it 

t,rrlttefl statement with copy to the counsel 

. 	for the applicant. 

• 	,•-••.'. 	-, 	' 	 .... 	.. 	 MemVr- 

nkm ,,  

earned coflseL Mr,.Iutta for the a,pplL' 

cant. LearriE couflSc?l Mr,S.Sarrna Lor t4r.13.. 

	

• 	, . 	, 	.Shrna Iajlway ounseZ. This case lAS 

listed Lor heag pending submissiOflø 

	

• 	 . 	
written statiefl $ t. r.$,Sarma inorir'-- that 

written stat(Uer1t are in a Stage of readiness 

or submission and he seeks adjournment for 

- 	 (V 	
i 

' 	 submission Of written statneflt. 

'List for - heari'g on 26-89. 	. 

The respondents are dirocted to submit 

the' written.. ....atnnt before the date with 

copy to the counsel of applicant. 

- 	 - M e 4A6 k im 

26 8 96 	 Mr. R Dutta for the applicant 

- ••. 	 . . •- 	
Mr'sB.K.Sharmà'has. submitted leave of absence. 

• 	.• 	
. - Written s,€atement has not been submitted. 

-L-ist for - hearing on 16..96. 	- 

MerQbr 

trd 
- 	

• 
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0.A.No. 210 of 1995 

16 .9 .96 Learned counsel Mr. R.Dutta for the 

applicant. 

Mr. 	S.Sarma for Mr. B.K.Sharma, 

learned counsel for the respondents, informs 

that written statement is ready and will be 

submitted in about one week time. He therefore 

prays for short adjournment. 

Hearing adjourned to 3.10.1996. In the 

meantime the respondents may submit written 

statement with copy to the counsel of the 

applicant. 

& el 
Methber 

L 

trd 

3. 10.96 Learned counsel Mr R. Dutta for the 

applicant. None for the respondents. 

Mr Dutta is ready for submission. Mr S. 

Sarma for Mr B.K. Sharma, however, prays that the 

respondents may be given last opportunity to file 

written statement on 7.10.96 and adjourn the hearing. 

However, since Mr Dutta has come ready for his 

submissions and hearing, he is allowed to make his, 

submissions in part. The hearing is adjourned to 

9.10.96. In the meaIitime the respondents shall submit 

written statement with copy to the counsel of the 

opposite party on 7.10:96 positively. 

Hearing adjourned to 9.10.96 as part heard. 

Member 

ty 



• 	O.A. No. 210 of 1995 - 

9.10.95 	Learned counsel Mr. R.Dutta for the 

applicant. None for the respondents. 

However, acomon written statement for the 

applicants in O.A. 161/95, 175/95, 209/95 

to 212/95 and O.A. 224/95 to 240/95 has 

been submitted by the respondents. A copy 

of which'has been served on learned counsel 

Mr. R.Dutta. Mr. R.Dutta seeks time to file 

rejoinder. Allowed. 

Mr. R.Dutta is directed to serve 
4-1 

copy of the rejoinder on the respondents 

before the date of hearing. 

List for hearing on 20.11.96 as 

park heard. 

pO 	
Member 

20-i i-96 

 

Learned counei irR.Dutta 	the 
applAcant* 	chOudhuy for 
*Iharma, 1ornt Railway Counoi. 

148t for hearing on 16-1296. as 
part heu. 

18.12.96 	 None piesent. List for hearing on 

10.1.1997. 

• 	 • 	Merrer 

nkm 



0.A.No.210/95 

	

10.1.97 	 Learned counsel F'lr R. Dutta for the 

	

• 	applicant. Leave note of .  Mr B.K. Sharma, learned 

counsel for the respondents. 

Adjourned for hearing on 24.1.97 as part 

heard. 

cjf 

fUe- 

- 

I'4èmber 

Im 

J tv 

*97 	T? RoDuttaslearnecl counsel for the 
applicants and Mr 	.Shirm,ieaxned Rat1.. 
way courisel Cor the rep,ncients present. 

Councel of both s idee havo completed,,,  
their suijssj0, flearing ccnc luded. 

Judgmnt z8ervcd 	 I 	- 

12.2.97 	 O.A. dismissed vide common order in 

O.A. 175 of 1995. 

Copy of the order be placed in the 
O.A. 	 £4 

pg 	 I 
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'/ 
O.A. 175/95  

V 	

V . 

12.297 	Mr R e L . tta for the Vápp11cant.r . B. 

K.Shaa foL the respondents.. 
V 

V 	 Judgment and order pronounced by 

common order in respect of the 23 -Ori-

gInal kpplica.tions. All Original Jppli-

cations except O.A.Nos.161/95, 235/95 & 

38/95 are dismissed In terms Of the 

V 	 order. 	 . 	 V  

O.A.238/95., Jadu-Gopal Chak±aborty 
V 	

is disposed of in terms of para 8 of 
V 	

the common order. 	 V 	 V 

O.A.l61/95, Dila1 KantiDeb and. O.A. 

235/95. AjIt Kumar çhakraborty, are 

V 	 :sposed of in terms of para 9 'of the V 

common order. NO order as to costs. 

Place copy of the common order in 

all the 23 	 V 

V 	

- 

ember 

to 

V 	 V 

VV V 	 V 
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CENTRAL ADMINVSTRATIVE TRIBUNAL. JWHATX BENCHI 

• V 	
f ('w.,qY 	'PhiR the 12th Day of Pebrarv1991. - 	-- 

Shri G.L.Sanglyin, Administrative Member. 

V  

• 	V 	

V 

Original Application No.161 of 1995. 

V 	
ri Dulal Kanti Deb . . . Applicant 

• 	 -Vs.- 	
V 

Union of India& Ors. . . . Respondents 

C.A. No. 175 of 1995. V 	

V 	

V 

Shri Chitta Ranjan Paul 	V 	

V • • Applicant 

- Vs - 

V 

Uniên of India & OrB. . . 	Respondents 

O.A.No. 209 of 1995 

Shri Manindra Lal Deb . . . Applicant 

-Vs.- 

V 	 Union of India & Ors. . 	. . Respondents 	V 

O.A. No. 210 of 1995 

ri Ranjit Kumar Dey . . . Applicant 

-Vs.- 

UfllOflVOf India & Ors. . . . Respondents 

O.A. No. 211 of 1995 

Shri Krishna Pada Paul . . . Applicant 

Union of India & Ors. . . . Respondents 

O.A. NO. 212 of 1995 	V 

Snt Kali Rani Sarkar & Ors. V 

Legal heirs of late Jibon Krishna Sarkar . . .Applicants 

 -Vs.- 
'I 

Union of India & Ors. . . . Respondents 

O.A. No. 224 of 1995 

Shri. Manual Roy 	 . . . Applicant 

V 	 VIS 

Union of India & 0rs. 	 . . . Respondents 

O.A. No. 225 of 1995 

Shri Priyotosh Naha 	 . . . Applicant 

Vs 

Ors. 	 . . . Respondents 

contd.....2 

S.  



OJ. NO. 226 of 1995 

Shri xalachand Saha 

- Vs - 

Union of India & Ors. 

O.A. No. 227 of 1995 

ShriArun Kanti Das 

- Vs - 

Union of IndIa & Ors. 

O.A. No.228 of 1995 

Shri Parimal Chandra Dey 

- Vs - 

Union of IndIa & Ors. 

O.A. NO. 229 of 1995 

Shri Makhanlal Bakshi 

-Vs- - 

Union of India & ors. 

O.A. Nc. 230 of 1995 

Shri. Mukunda Ch. Chanc3a 

- Vs - 

Union of India & Ors. 

O.A. Nc. 231 of 1995 

Shr.i Kartick chandra Dey 

- Vs 

Union of India & Ors. 

O.A. No. 232 of 1995 

Shri Qpesh Chandra Darn 

-Vs- - 

Union of India & ors. 

O.A. No. 233 of 1995 

Shri Harendra Kumar Dey 

 -Vs -  - 

Union of India & Ors. 

O.A. No. 234 of 1995 

Shri Di lip Kurnar Mazurnder 

 -Vs - 

Union of India & Ors. 

o .A • No. 235 of 1995 ' 

Shri Aj it icr. ChakrabOr ty 

-Vs.- 	- 

Union Of India & Ors. 

. . Applicant' 

• . . Applicant 

. • . Respondents. 

• . . Applicant 

• . • Respondents 

• . • Applicant 

• . . Respondents. 
ii 

• . . Applicant 

. . . Respondents 

. . . Applicant 

. . . Respondents. 

. • . Applicant 

. . •. Respondents. 

. • • Applicant 

• . . Respondents. 

Applicant 

• Respondents 

• . . Applicant 

• . . Respondents. 

- 	.- ---. 
.., . 
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O.A. No'. 236 of 1995. 

Shri camendra umar Basak 

Vs- 

Union of India & Ors. 

O.A. NO. 233 of 1995 

shri Rai Mohan Roy 

- Va - 
unIon of india & Ors. 

O.A. NO. 238 of 1995 1 
iri Jadhu Gopal ChakrabOrtY 

- Vs - 

Union. of India & Ors. 

O.A. NO. 239 of 1995 

ShriRebati Mohan Choudhury 

Union of India & Ors. 

O.A. No. 240 of 1995 

Shri Fanifldra Kumar Baidya 

- Vs 
Union of India & Ors. 

. • .Applicaflt 

. . . aespondents 

• • . Applicant 

• • •• Respondents 

. Applicant 

. . . Respondents 

. S 
• Applicant 

. . . Respondents' 

. . . AppliCant 

• Respondents. 

Shri R.11ltta. Advocate for all the applicants. 

shri B.K.Shaa. RailwaY 
Advocate for all the respondents 

A G.t.sANGLYINE. DVIINISTRATIVE MEI4NE 

The applications submitted 
by the 23 applicants 

under SectiOn 19 of the Administrative 
Tribunals Art 

1985 are disposed of by this common order for convenience. 

The respondents Railways 
have also submitted a common 

written statement in respect of all these applicationS' 

2. 	The applicants 	 post :of 

Fireman 'A' or DieseiASSi8tafltPriheYe 61th5  

quently promoted to their, next promotionaiPOSt of Shunter. 

V1. 



ready reference and easier 9Lpprciati4 

of facts the date of promotion of each one of them to 
• 	 . 	 .• 

.Shunter-• Z*x*X 	are given below as gathered from the 
• 	

respectiveappliCatioris under consideration :- 
S1.No. Name of the applicant 	Date of promotion 	 H. 

Sri D.K. Deb 	 1.1.1986 
" 	C.R.Paul 	 1.3.1985 

" 	M.L.Deb 	 14.2.1985 

RK.Dey 	 11.2.1984 

?.P.Pau1 	 6.12o1985 

• 	J.K.Sarkar 	 7.6.1984 

" 	X.L.Roy 	 19.2.1985 

P. Naha 	 1.3.1985 

K. Saha 	 14.2.1985 

10. 0 	A.K.Das 	 14.12.1985 

P.C.Dey 	 1.6.1984 

M.L.Bakshi 	 14.2.1985 

13," 	M.C.Chanda 	 13.6.1984 

K.C.Dey 	 22.1.1985 

G.C.Dam 	 1.3.1985 

H.K.Dey 	 , 	14.2.1985 

D.K.Mazumder 	 '1.3.1985 

A.K.Chakraborty 	 3061.1986 

R.K.Basak 	 1.3.1985 

R.M.Roy 	 14.10.1985 

J.G.Chakraborty 	 8.12.1985 

R.M.Choudhury 	 31.5.1984 

F.K.Baidya 	 25.1.1989 

3. 	The categories of employees known as Fireman 'A and 

DIesel Assistant Driver are called running staff in the 

Railways. The applicants belonged to these categories as the 

case may be. Restructuring of all running staff categories 

were affected with effect from 1.1.1984 on proforma fixation 

and the monetary benefits conseuent thereto were given with 

effect from 1.1.1985 but the categories of Fireman 1W and 

'Diesel Assistant Driver were not restructured. These categories 

were,however, given the benefit: of Special Pay at therate 

contd. . .5 	 • - a. 

a 

• 	 • •. '• 	
• •1 
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•, of as .15/- per month. This $pec1Paywasa31njs8jble to 30% 

of, the posts in each c -ategory. This SpecialPay s!JL.t,efl in 

order of seniority in each category of post. The Special Pay 

was given with effect from 1.7.1985. This Special Pay was 

however, abolished with effect from 1.1.1986as a result of 

4th Central Pay Commission but the same was allowed •to be 

taken. into account in the fixatioñóf pay of Fireman 'A' aifid 

Diesel Assistant Driver. The grievance of the applicant: Is 

that many. employees junior to the applicants as Fireman A' 

or Diesel Assistant Driver were drawing higher pay than the 

applicants because of fixation of pay due to merger of the 

Special Pay which was taken into consideration while fixing 

the pay of the juniors. They had made representation before 

the competent authorities of the.respondents but their repre-

sentations were rejected on the following grounds 

If in the lower grades the junior employee 
drawn higher rate of pay than the senior 
employee due to advance increment or 
accelerated promotion eta., the stepping 
up of pay of senior employee will not 
be applicable." 

They made further representations but no reply was given by 

the respondents. Hence this application. 

4. 	The respondents have defended their case stating that 

the pay of Shunter/xx '* promoted prior to 1.1.1986 

were fixed at lower stages whereas the pay of those enjoying 

the Special Pay was fixed at higher stages on promotion as 

Shunter in the revised grade. Some of the applicants gQtr 

promotion to the post of Shunter7 xcz*'k before 1.7.1985, 

that is, the date of effect of Special Pay, and they did not 

enjoy the benefit of Special Pay as Fireman 'A' or Diesel 

Assistant Driver. As a rêsult,there cannot be any question 

of stepping up of their xay while fixing their pay with effect 

1 
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from 	
to the Ith Central 'Pay Commission. 

! 

They further state thatVoapUcants, namely. i3àl Kanti 

Deb and Shri Ajit Kr. ChakrabOrtr who were promoted after 

1.1.1986 the benefit of fixation' of their pay after taking 

ihto consideration of special pay of s.15/-per month drawn 

by them had already been granted'. Learned counsel Mr R. 

titta appearing for the applicants submitted that the stand 

of the respondents in rejecting the prayer of the applicants 

to step up their pay is not sustainable as it is not in 

accordance with FR 22 C and the Notification No.PC-IV/86/ 

RSRP/1 dated 19.9.1986 issued by the Ministry of Transport. 

Department of Railways(Rallway Board). Mr Dutta relies on 

Note 7 of Rule 7 thereunder and submitted that all conditions 

laid down under this Note were fulfilled by the applicants 

and as such their prayer is justified. Mr B.K.Sharma.learfled 

counsel for the respondents. on; the other hand opposes the 

contention of Mr Djtta. 

5. 	the respondents have stted in the written statement 

that all the applicants except aadhu Gpa1 Chakraborty 

(O..A.No.238/95). Dual Kanti Deb (O.A.161/95) and Sri Ajit 

Kr. Chakraborty (0.A.235/95) were promoted as Shunter/I 

'A before 1.7.1985. Since thjs is the material date it 

has to be mentioned here that t!he dates of promotion to 

Sbunter as given by the áppl'icants'K.P.PaUl as 6.12.85 0  

A.K.Das as 14.12.1985. R.M.Roya& 14.10.85 and J.G.Chakraborty 

as 8.12.85 are not same with tke dates given'by the 

respondents in a sheet at Annexure V to the written state-

ment, these above mentioned ca4es are specifically mentioned 

because it will be relevant whether they were drawing 

Special Pay as Diesel Assistant Driver from 1.7 .1985 to 



:f 

the alleged date of their promotion to 1bunter. Inhe 

case of all othei applicants except the four mentioned 
and 

A aboveL A.ChakrabOrty. D.KDeb and F.K.Baidya their dates 

of promotion to Shunter were before 1.7.1985. All these 

applicants were not therefore enjoying Special Pay of 

Rs.15/s per month as Diesel Assistant Driver/Pit.rnafl 
he states that< 	 1 

Even in the case of K.P.Paul thoughhe was Diesel Assistant 

Driver on 1.7.1985 he has not stated in his application 

that he was drawing Special Pay after 1.1.1988. Similar 

is the case of Shri. JG.ChakrabOrtY. Sri ?.K.DaS and R.M. 

Roy also have not stated that they were drawing special 

pay from 1.7.85 to the dates of their promotion. In the 

case of P.K.Baidya, the question of drawing special pay 
according to him 1  

of .15/- per month does not arise asLdue to disciplinary 

proceeding he was removed from service in 1981 and was 

reinstated on 23 .2 .1989 and gin promotion as Shunter on 

25 .1.1989. He has not stated in this application that he 

i.. was paid arrear oj-  Special Pay after reinstatement. Also 

if the date of 26.3.1985 was the date of his promotion to 

	I 
Shunter as stated by the respondents in nnexure-V the 

question of drawing Special Pay bthimas Diesel Assistant 

Driver after 1.7.1985 does not arise. 

6. 	Note 7 aforesaid reads as follows: 

"Note 7: In case, where a senior Railway 
ivant promoted to a higher post 
before the 1st day of January.1986 
drawn less pay in the revised scale 
than his junior who is promoted to the 
higher post on or after the 1st day 
of January. 1986, the pay of the Senior 
Railway servant should be stepped up 
to an amount equal to the pay as fixed 
for his junior in that higher post. The 
stepping up should be done with effect 
from the date of promoti6n of the 
junior Railway servant subject to 
fulfilment of the following conditions, 
namely, 

contd...8 

1 

__ 	 -- 



both the junior and the senior Railway 
servants should belong to the same 

4 	cadre and Lhe posts in which they have 
been promoted should be identical in 
the same cadre, 
the pre-revised and revised scales of 
pay of the lower and higher posts in 
which they are entitled to draw pay 
should be identical: and 
the anomaly should be directly as a 
result of the application of the 
provisions of Rule 2018B(FR22c) of 
Indian Railway Establishment Code 
Volume IT or any other Rule or order 
regulating pay fixation on such promotion 
in the revised scale. If even in the 
lower post, the junior officer was 
drawing more pay in the pre-revised 
scale than the senior by virtue of any 
advance increments granted to him, 
provisions of this Note need not be 
invoked to step up the pay of the 
senior of ficer. 

Mr Dutta submits that all the conddtiOns mentioned abve 

are fulfilled in his case and further that the last sentence 

"if even .......... officer"does not apply to the. present case 

of the applicants. Before proceeding further it is essential 

to reproduce here Rule 2018(E) of Indian Railway Establishment 

Code Volume II : 

02018-B (F.R. 22C)-Notwithstaning anything 
contained in these rules, where a railway 
servant holding a post in a substantive, 
temporary or officiating capacity is 
promoted or appointed in a substantive, 
temporary or officiating capacity to 
another post carrying duties and respon-
sibilities or greater importance than 
those attaching to the post held by him, 
his initial pay in the time-scale of the 
higher post shall be fixed at the stage 
next above the pay notionally arrived at 
by increasing his pay in respect of the 
lower post by one increment at the stage 
at which such pay has accrued." 

The subject matter in these applications is fixation of pay 

bf the ppUcahts'inttrade *unter,. in view of the 

fact that their juniors in the grade of Diesel Assistant Driver/ 

Fireman 'A' were drawing higher ay than them on their (junior) 

promotion to the post of Shunter 

.,.- 
a 

.-. 	- çr-- 	
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of the Notification dated 19.9.1986 submjtted by the 

respondents with their written statement in his submission 

though it is seen that this Notification does not find 

mentioned in any of the original Applications under cons!-

deration. The employees junior to the applicants in the 

grade of Diesel Assistant Driver/Fireman 'A' who drew more 

pay than the applicants on promotion as Shunter are the 

following according to Annexure-V to the written statement. 

Sl.No. 	Name 	 Date of promotion to Shunter 

Sri Santosh Rn.Sarkar 	16.1 .86 

N G3pal Ch. Dey 	 9.1.86 

" Motilal Majumder 	9.1.86 

'I  N.D.ChakrabOrtY 	 8.10.88 

Therefore all these juniors were promoted after 1.1.1986. 

The special Pay of Rs.15/- per month which they were drawing 

between 1.7.1985 and 31 .12.1985 was abolished with effect 

from 1.1.1986 but this Special Pay was taken into considera-

tion for the purpose of fixation of their pay in the revised 

scale of pay of Diesel Assistant Driver as a result of. the 

4th Pay Commission. consequently on their promotion as 

Shunter after 1.1.1986 they carried with them this benefit 

and their pay in the scale of Shunter was accordingly 

fixed. jkqcording to para 5 and 5 of the written statement 

of the respondents and Annexure-V thereto all the applicants 

except jadu Gz)pal Chakraborty (O.A.238/95). DulalKanti 

Deb (O.A.161/95) and Ajit Kr. Chakraborty(0eA.235/95) 

were promoted as Shunter before 1.7.1985 and they did not 

draw their special pay of Rs.15/-permonth which came into 

effect from 1.7.1985 in the scale of pay of Diesel Assistant 

Driver/Firemen 'A'. No rejoinder has been submitted by any 
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of the applicants to these statements made by the respondents 

and they have notbeen sought to be controverteCL It may'a1so 

be mentioned here that although one common writte 	statement 4 
has been submitted by. the respondents in respect of, the 23 

applicants, the learned counsel for the applicants has chosen 

to proceed for hearing on the basis of this cornnon'written 

statement in respect of all the applications. Therefore, these 

statements 
I of thei respondents are taken to be correct. It is 

the contention of the respondents tht stepping up of pay is 

permissible only when two persons are in the same 19rade, same 

pay scale and the anomaly arises in the same pay scale. It 

• is seen from the facts stated above that .the case of the 20 

applicants who were promoted to Shunter before 1.7.1985 is 

no 	the same with that of the juniors. It is evident that 

e sen1ôr employees, namely the applicants, had not drawn 

the. same pay as the juniors.., in the scale of pay of Diesel 

Assistant: Driver/Fireman 'A' 's the applicants were promoted 

before1.7.1985to Shuntérand. did not draw th€'Specxal Pay.  

• of 	.15/-.per month. These 20 applicants were not also in the 

same cadre of Diesel Assistarit'Drivex/Firernän 	t'A' as the 

juniors as ci and after 1.7 .985. In view of these fac there 

cañot be any anomaly in fixation 	f their ,  pay in the scale 

of $ay 	 nf py of Shunter with refcrence to the 

pay of the juniors who were pro'noted after 1.1.1986 to 

.iunter and who stand in a. dfferent 	oot1ng. in the light 

of the above the. 20 app'liáan.s cannot. suceedin: their 

respective applications now under consideratioM 

8. 	In the case of Jadu 	palChakrabortyI (b.A.238/95) 

•the respondents have . stated in the written statement that he 

drew the Special Pay. of Rs.15/-per mbnth with .ef4ect from ' 

1.7 .l985 to 30.12 .1985 as he was promoted to the post of 

Shunter on 31.12.1985. It appears that' he wasj'not fallowed. 

- 
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LL
- 



RT 

higher fixation of pay because he was promoted to Shunter on 

31.12.1985. Note7 afOresaid permits stepping up of pay of 

a senior employee promoted before 1.1.1986 with reference to 

the pay of a junior promoted on or after 1.1.1986 in the 

higher post subject to fulfilment of the conditions laid 

down thereunaer. In view of this fact and the factthat 

Shri Chakraborty was drawing Special Pay of Rs.15/-per month 

till 30.12.1985, that is one day before his promotion, I 

consider that it will be fair to direct the respondents to 

re-consider his case with reference to the facts of his 

case and the Notification No.PC-IV/86/RSRP/1 dated 19.9.1986. 

They are therefore accordingly directed and they should do 

so on merit. They shall issue a final order within 3 months 

from the date of receipt of this order by respondent No.3, 

the Chief Personnel Officer, N.F.Railway, Maligacn, Guwahati. 

The application Is disposed of accordingly. 

In the case of Dulal Kant! Deb (O.A.161/95) and 

Ajit Kr.Chakraborty (O.a.235/95) the respondents have submitted 

that these 2 applicants were promoted after 1.1.1986 and 

their pay in the revised scale had since been refixed by 

taking into account Special Pay of Rs.15/-. Mr Dutta submits 

that the applicants had not actually received benefit of 

the refixation • The respondents are therefore directed to 

pay these 2 applicants their dues as a result of refixation 

of their pay within 3 months from the date of receipt of 

copy of this order by respondent No.3 if they had not already 

been paid. The O.A.Nos.161/95 & 235/95 are disposed of 

accordingly. 

The Original Applications of other applicants exclu-

ding O.A.Nos.161/95. 235/95 and 238/95 are dismissed. No 

costs. 	 - order as to 	 - - 

	Sd/—mEBER(ADN 

* -- 	 - - 	
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c 

20SEP1995 	
ry 
	Li 

IN THE C1NTIiL 	N3Jl 	- 	I 

GUiFIATI BENCH :: GTJWAHATI. 

(An application U/S 19 of the A.T.Act,1985,) 

O.A No.a.O Of 1995. 

	

Shri R,K.Doy.......* 	Applicant 

vs. 

Union' of India & others... Re sppndents. 

ILW 

Sl O N0 6  particulars. 	 Annexuro No 	Page 

10 	Application 	 .... 	1 to 8, 

2, 	Rly Boardts letter No 
PC/iII/84/tJPG/19 dated 
25.6,85. 	 A/i. 	9 to]3. 

3 0  - Chart showing the pay etc., 
of the applicant and his juniors A/2. 	 14. 

4. 	Rly. Board's letter No 
- - PC/60/pp-1. dated 1 .3.66 • 	A/3 0 	150  

5 0 	Applicant's representation 
dated 9.5.93. 	 A/4 	- 	16 0  

6. 	Sr. Divisional persorinel 
Officer's D,O.lotter No 
1/42/1/LM(Restr,) dated 
8.11.93 A/S. 17, 

Divisional Railway Manager's 
letter No E/4311/LM (Rectr,) 
dated 7.7.94. 	 - 	A/6. 	18, 

Applicant's representation dat d 224cRX94 
dated 20.7.94 td the Chief 
Operating Manager ,N.F.Rly, 
Maligaon 	 A/?. 19 and 20. 
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IN THE CENIR&L ADMINISTRATIVE TRIBUNAL 	' 

GtMAH&TI BENCH : GtMAHATI 

(An application under section 19 of. 

tho Administrative Tribunal Act 1985) 

original application No.J 	of 1995 0  

Shri Ran3it Kumar Day, Son of Late G. C. 

Day, resident of Qrs.No.L156 A., LOCO Colony, 

P. O • Lumding,Dist,..Nagaori, 

PIN-7824479Assam. 	•. -- Applicant. 

Vs 

1. Union of India represented 

by General Manager ,N.F.Rly., 

Maligaon, Guwahat i..781O]I. 

2, ChIef Opor ating Managor ,N,F. 

Rly. ,Maligaon,Guwahati-110 

3. Chiof Personnel Officor,LF. 

Rly. ,Maligaon,Guwahati-11. 

4 Divisional Railway Manager, 

N.1?.Rly. ,Lumding-782447. 

5. Senior Divisional per sonnol 

Officer ,N.F.Rly. ,Lumding, 

PIN-.782447,Assam, 	-- 	 Respondent. 

3 •  Subjoct matter of the Applicatton$ 

Stopping up of Pay of the applicant. 

Contd./-.-p2 
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2 	Jurisdiction of the Tribunal: 

The appiicant declares that the subject 

matter is within the jurisdiction of the Hon'blO 

Tribunal, 

3. Limitation: 

The applicant submits that application 

is within the period of limitation. 

4 0  Factd of the Case: 

43) 	That the applicant is a citizen of 

India and is entitled to rights and provilodgos 

available to citizen of India. 

4.2) 	That, the applicant was appointed on 

227-63 as Engine Cleaner in the Mechanical 

Department of LF.Railway and was posted at 

Lumding Loco Shod, That he was promoted to the 

post of Diesel Assistant 1)rivor(in short DAD) 

on 23..6-.81 in scale 290-36O/.. On 11.2.84 the 

applicant was promoted as Shunter in so ale 

R,2904OO/-. On 20..12..85 the applicant was 

promoted to the post of Goods Driver in scale 

Bs. 1360-2200/-. 

4 0 3) 	That, the Railway Board, vido letter 

No.PC/111184/TJPG/19 dtd.256-89 issued Orders for 

Casro review and restructuring of Group 'C' Q and 

Group 'D' staff. In respect of Flxeznan 'A' and DAD 

the special pay @ Rs15/- per month to the extant of 

Contd./-.-p3 
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30% of the post in each category was sanctioned 

with effect from 1.7-85. After introduction of the 

revised scale of pay with effect from  1-1.86 the 

element of special pay was to be takDn into account 

in the fixation of pay of Fireman and DAD. The 

above benefit of arrears were nia10 to the cozorned 

staCf vido Bill No.450ait/NO.1166 dtd,14693. 

A. copy of the Railway Board's 

letter No .pC/I±I/94/TWG/l9 dtd. 

26..6...85(rolovant portion) is 

annexed as Annexure-&/1. 

	

4 04) 	That, Shri N,3.Cha1raborty,Sbri Noti 

Mazuzndar,Sht'i Gopa]. Doy.II,$fti Santosh Sarkar, 

Shri 5. Uddin,Shri p,K.Goswarni,$bri B,D.Roy,Shri 

K,C,Roy who are aonior to the applicant as DAD. 

	

4,5) 	That, S in J.IJddin,Shni B,D,Roy,Shri P.K. 

GosWami and Shri K.C,Roy who are junior to the 

applicant at the DADànd were drAWing pay of Rs.30 2/-

in 1983 when the applicant pay as Did) was also 

is.302/-. But duo to manger of special pay of the 

above juniors were fixed at higher stage atcr 

they were given the benefit of special pay and 

its manger. 

A copparative chart showing the 

pay etc., of the applicant and 

his juniors is annexed herewith 

as Annoxuro.A/20 

Contd./---p4 
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4 0 6) 	That, in the year 1966, Railway Board 

under letter NoJ'C 60/PPl dtd.19-3-66, communicated 

sanction of the president that when a Railway serv-. 

ant promoted or appointed to a higher pont on or 

after 1-4-61 draw a lower rató of pay in that post 

than another railway servant junior to him in the 

lower grade and promoted or appointed subsequently 

to another identical post, the pay of the senior 

enlp&oyoo in the higher post should be stopped up 

to a figure equal to the pay as fixed for the 

junior employee in that higher post from the date 

of promotion or appointment of the junior omployeo, 

An extract letter as published in 

the Railway Establishment Manual 

Law and Pr act ice by $hx' I M. L.3artd 

Assistant Profossor,Railway $ta.ff 

Training Collogo,VModara, is 

annod herewith as Annoxuro-A/3, 

4.7) 	That, as the pay of the junlors of the 

applicant were higher than that of the applicant, 
16 	

the applicant represented to the Divisional RailiLay 

Manager on9.5-93 for stopping up of his pay to the 

stage whore his juniors? pay have been fixed on 

being promoted as $huntors and Drivers 

A copy of the said representation 

is annozed herewith as Annoxtwo-A/4 

Contd./p5 
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That, the Senior Divisional Personnel 

Officer ,N.F 0B1y. ,Lumding(Rospdt,No 0 5) nij10 a 

proposal for stopping of the pay of the senior 

employees including the applicant and submitted 

the same to the Accounts 3anch for vetting but 

the Accounts Branch returned the proposal suggos 

ting submission of papers to Chief Personnel Officer s  

N0F0Rly09Maligaon for clariuication, Accor1fng1y, 

Senior Divisional Personnel Officer ,LF.R1y 0  ,Luniding, 

sought the clarification the Chief Personnel Officer, 

N0F.Rly0 ,MaligaonRespdtJo 03) vido D.0 0  letter No 0  

E/4111/LM(Rostr.) dated 8-1293 0  

A copy of the said letter No.E/4/ 

/LM(R 0 ) dated 8111.93 is 

annexed herewith as Annoxuro..A/50  

That, the Divisional Railway Manager ,N.F, 

äy0 ,Lumding, vido latter N00E/tJL/1/LM(Restr 0 ) dtd, 

7.7.u.94  informod Shri C. R. Paul and others who made 

repro sontations for stopping up that a reference was 

made to lioad artors for clarification and the 

General Mariag6r(p),Nj.Rly0,Ma].jgaon has passed the 

following orders: 

10.11 in the lower gr ado s the junior 
oniployoos draws higher rate of pay 
than the senior oniployco, duo to 
advance increment oaceo1erated 
promotion otc 0 , -the stopping up of 
pay of the senior employee will not 
be applicablo 0 ' 

A copy of the letter No.E/TJIJ1 

(Rostr 0 ) dated 7-7.94 is annexed 

herewith as Annexuro-A/6 0  

C ontd 



4,10) 	That, as the clarification given by the 

Genera]. Mariagor(P),N.F.Rly.,Maligaon was not on 

correct appreciation of facts and the orders of 

the president, the applicant made a representation 

to the Chief Operating Managor(P),N.F.Rl,Maligaon 

on 20-.7-94 for ro..examination of the applicant' s 

case in its proper porpospoctivo and to set right 

W4 injustice done to the applicant. But no reply 

has boon received by the applicant as yot 

A. copy of the representation 

dated 18..8..94 is annexed herewith 

as Annoxuro.A/?. 

5. Ground for relief, 

5 0 1) 	That, as the pay of the applicant's 

juniors were fixed at a higher stago than that of 

the applicant as a measure of restructuring benefit, 

the applicant is entitled to the benefit of stopping 

up rule and to be fixed at the stage whore his 

juniors have boon fixed at the applicant and his 

juniors belong to same cadre and the pay of the 

juniors more fixod at a higher stage not as a result 

of aecloratod promotion or advance increment but 

duo to special pay granted to the D!.Ds for cadre 

restructuring. 

5 9 2) 	That, the applicant is being paid loss 

salary duo to refusal of the respondents to step-up 

his pay as per the orders of the presidont, 

C ontd,/-p7 
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6 * 	Dakdls of the romidies exhausted: 

That, the applicant has represented to 

Respondent No. 2 and 4, the Chief Oporating Manager 

(P)Nj.Rly. ,Maligaon and Divisional RailwayManager, 

N.F.Rly,Lumding, for stepping up of his pay.  

7. 	That, the applicant declares that he has 

not previously filed any application, writ petition 

or suit in respect of the subject matter of this 

application in any other court or bench of the 

tribunal nor any such application, writ or suit is 

pending before any of thom r 

80 	Relief sought: 

on the Lacts and circumstances stthnittod 

above the applicant humbly prays for :. 

Issue of a direction to the respondents 

for rofixatjon of his pay on the basis 

of stopping up rule at the stage his 

juniors have been fixed and to pay the 

arrears with interost 

9. 	Particulars of application foes: 

Indian Postal Order No • ciç' 7)' for 

Rs50/(fifty)only is onclosod 

Contd,/---p8 
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I, Shri Ranjit Kumax' Dey, Son of Late 

CL C. Dey, aged abotit6ys,  resident or 

Qys. No.L/56A, Loco Colony, P.O.-.Lumding, 

PIN-782447, Dist.-Nogaon,. Assam, do here by 

verify that the contents of para 4, 6 7  7 & 

9 are true to my knowledge and belief and the 

rest are my submissions batoro the Hon'blo 

Tx' ibunal and I have not suprossed any 

material facts 

Datc:19 	-9S1 
Place: 

Signature of the applicant, 

• • 11*. s• 
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SUbjOCI Cadre' RoviG and Rost±iii.. 

No FC III/84/tJPG/ 19, dated 25-64.19850 

1 	 rudturing of certain Group 	&  
ca4r have': boo. undo corjsidoratiOn 	consu1tatif 
witthe:Stth0 Committee of the Departmental 
.(41 tf'tk ,JCM(RallwaYs) for sothQtiU1O The 

.. 	- 
1f4,47'flfRail'4YS have 	dea WL 

Pr4 

of ItbB , president to .rostruCtiuO certain 
of Group 'C! &'D'. as. detailed in the A.nnexWO 
OflC1O3d 

hi1O i-raplemontinz,  the so orders 
poiftC instructionS givan in the footnoto under 

the different categories should be stxictly and 
carefully adhered ,to 0  

For the purpose of otructUring the 3. 
cadre strortgh qn l31984  'ii11 be taInfl into 
accouilt an il3. inc1Ud43'R0 st Giver and LO ave 

RosorV posts 
H 

4,1TlX) staff seloctOd and posted aain3t 
the actitiofla1 high3r grade posts asa result of 
rorutUi'i1 Will have their pay fi3d under Rule 
2o1$$(FR_22C)RII W 00,f LL.1984 on profortfl basis 

wjt4CU0flt paymentS W.0 0 f 0 i-1 85 The bonfit of 

fiattQfl ili be applicable to the chain/resultant /e€ 

Which atiso froi 	tructWi11g 

4,2 The post5 of Shunting Drivers scale 
r.33O56O/-' will: be filled frotn Shuntors grade 

on the basis or 	 Virom  

1. Ip$t$ of DrivorGrado 'C' scale RS.33O-SGO"ll 
however bofillod aspor oxtantordors for promotion 
of hunOr s to Drivor Grade 'C * e J?ixatioXi of pay of 

Shunter s gra4o 	
appointed as Sht.mtiflg 

Drjvo1i Grade i.33O-6O/- 'iill be' regulatod under 
2O18R-1I V;R-22C1),,,i !Shunt ing D.rivors grade Rs 0330-560/ 

p0intod as Dr jV(31 Ct scale Ps033O-56O will have the IX 
payft4 under Rule 2Ol?(a)(ii)R1l(?2(3i4))e 

:43 ThO bjofit Of rotrospcetiVa fjxa1ofl 
frci 1S.1.I19b4 and current payment from 1..lm 1985 ii1l 
ot be appU.CablC) to such of tho,30 oinplOYOOS who are 

pro!notod againSt vacaiiOS oxising on the date of 
rotruc•turingo ftiey will be granted boflófitS only from 

• t date of promotofl as per nomnal rqlo' 

,. 
_•_.._- 	Coritd.J-' 

. 	,. 
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1xofl qr P 4Y 1)Ot ion or PPOi2'tont t pot 	

out 	o 

	

'ujo 2O8. 	 o tk b 	h, 
1 	ii4 	 of 	 e o:tth rsu1to1 z4j o p1q oXIr

allWay

txuvntj AO-0 ta p r ootQJ41tOX 
thj itj of ruj, 

t t1 Lo4 for mom t l1w,pt 

appli tion o tto ebovo irulo, it y hppo th 	rMijv 	sxvnt prot 	or ppointj tø highor 	on or rtor 	 cn&y draw g oar rstpy t CO'St 

	

t 	t th 	th 	raj1wy i garvant  n tho 10 or gr&io 	 ,
or 	

o  aqbwariotiio idQntjoa pt;. 

In ordor to
iojy 	Pro 81doot PiQ.id to dOG Ido :aj in UCt 0asoo tbo py of  th 	ozi14 Ofnployo0 in tho hjgho pot fhoujc t,r topp 	Gpto Oqual to th pay v (ixod 'or tlio 4unior 	py 	th th % 

ihor poot 4, tho: topp 	up hoQIi bo do 	utfot  f:om  

	

th ditj of 	onotj 	or p~ Q lElt moii of. tho Junior an
d wiij. bi ubjoot to tho bUøj Condtjo 

	itoI 
tli th Junj, hind 2on1r o1oyo 	hoj4 totng tol tro 	c drofkw tho P0in Vh1 thoy bQ(nI prou)Qtad r 

ppointd G1c1d to idontic 	ni thho 	 and 	. 

Th 	of pi of tho lobIjr  u ch t 	 kitor pot th i yuo Q'tjtjo to th 	pyShOilld b© Jda lt.  t 16  41 arid! 

	

(C) thC WicLualj/ 41 101.1d bo dixtiy 	rozujt of ho app1ic..tiO.L oZ rub 	Ql8  (F 44) 	fl, °pbu, if Qvon :in ho Jowor post tho junior dX4w txonj .imQ to tu 	
of py t

M  
tzo QfljX by vtkt 	of tittj 	p&y und  röij 	: 	10 grant f o Jáo to 	

p'ot . tt Cfltjn 	intj 	Ottor  will not bo, invoio to to up tho py 0r th 
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TO -  

The Divl.Raflway r4anaqer(P), 

N.P.Railway,Luindiflg. 

Subs'.. !LiL2LY' 

With due respeot I beg subn.tt a few lines for 

your information & necessary action please, 

/ 

? 	 flT(V1' 	---- --- - 

from 	 and my bas'ic pay is now 

in your Memorandum t!o E/4 ./1LM( Re...5tructuriflg) of 16. 1O'.92 

it is seen that the pay of S/Sri G.C,Dey,IZ Jaiuddin, 

I(. C.Roy, M.L.Majumder,. D.Chakraborty & .R, Sarkar, is 

now higher than me though they are junior to me. 

Thereforo,you are reuested to please look 

into this and arrange to stepping 'tip my pay on the pay 

of my juniors are higher than mo at the earliest and 

thus oblige thereby. 

with regards, 

1 rouro faithfully, 

Dated,Lwr&trg 

The •o•')•-O•S•-- 	1993 0•• ••• 
nç&1h 
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Dai' Curl Chcrnbrty 

L:u b 	£Ji)Ja2.AJ1 fJULJ)tJ 

In torras of flly Po9r(' iGttI3r 7o PcXI1J&4/OP(V1 
1atc 2 - 3U5 and 	çtru1rttd uvlor CMLG'a ].ttor 

r4/L'O/?3/Pt XY DAT Ii) 	10-7-30 and ,9-0'.05 except the 
catgorio o ?irun2fl A' r1 nAtrU othor unnln 	or10 
were r 	tuttur1 w9 r, 1,1.11 (in proforo f1tto 	ri(l 
v. of 1. 1.85 with ronotnry binefit, The ca terorico of Ftrm*n 
'A' onil DAI)t vhleh wore not. ro-vtructuroMs w ere hcwoor ulvon 
tho bne1it of t)pu6(41 p ny 	L13/'. •p, to tc oxtnti of 
JO / of pot In inth ctopory nn(l ccor'1tng1y, p10 pny w 
ar)Ct1onG1 In fv(ur of thu n(.nIOrrnot pe 'r gions In o'ich otoorj 
/ 

With tho Introduction of reviud 	,,e9 f0  14 1.8 
(4th PC.), the olernont of pi. py Rn, 15/ 0'O wns (lono swiy but, 
lihe ntui vio nllowod to be 'tnkn Into nccout In tho fI;catlon' 
oC pay. 21roi,n "nrV flAD Sn ritu of Rly Do m rd ' s lettor 
£'C-Iv/O/nrP/ 'It, I., S' (J'I r roIyd u nlor O 1 (P)/11L(J 	No 
E/20fl/11I/(M)t -  dito 2W'l/'1, ihip üxc, rcIu croated  anoma-
l ion hur.2b)' tho pny of hi.uitr J)fOOtQd pr1r 	to 10 .1.t34 
v: tf nt 1ove. tuø wh a t enA tho pny of thoc onjoytr 
the r,1,4 py 	f  I xod #A 	 v n rrtton  Aa 
ohuritr in lheryl.iied j rnl ,t o f  

Corioquent on tho F1bo 	now tho 3 ontor  Porfions 
drtwIng 1øvr pny than thr Junlorn have c1a1o(l stoppin e  
up of thuir pay to the gxtrt of thIr jujilors,, A propoL 
f o r n t oppinK tip or the py ( 'f ominior pOrDt)n pont. tfl 
Ac o vintij for vqttin 	t A t~~oj ntm hen rtitrno4 the propoa1 
Lbout with foUoslng ohgorvttont 

' It IL Lfl trr'rn thV OQ 1 c 3/4I/1/LH(.Rh, ) 
nt PP'.4 t,htt j unl.or goolo IrIvern are lr'wlng 
iorø piy than th1r o enlorc on a6cmnt of i1xing 
of piy nfter taklrilr speolal pny of Rr. 15/'. 
into tk ocounts  

In a lrmflnr cnnn' Illy, rid. to dotoIon hna boon 
oi)tn1ne(t, Rit It ;(!en thnt flt, ' ji (lci1on vnri av  

ccor1tng to murI or lndivIr1ui1 caveno  Tlqnco tho 
c'jo moy kindly h','rufarred to CP(.F,Rly,/?'.q110 
f o r oti1n1nr c)'ir58'1e'it1o11 frtn Aly q  J3oord,'1  

Jn vi 	f 'ho r) 	St. 	ri r9q 'cto1 t,hnt nrzn ry 
cirri 1S nttrn my 	I+' io '( " cwi.:'iittd for the pUr)$.O it 
sn e'-ly rInte D1t'n fli t s l:u; ti In ioiit 1U1y to bo rnt.vd in 
th 	IM fl1OQ 

! 

This tnny p lonno hc 	'iPltod n1 Urirt by 	 In tl  
O(f1)'dCl6iQn. 

With 	
Y irs sinc e ro l y t . 	 - 	 - 

t 

( AP, 3iirua ) 
r i )', fl, C h uk r nb 1 , r t, y 	

-- I ,  

I 	' 	 . 
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Pc 
Shi Chtt flnj1 :u1, 

os Dr1v '/L:riI othc 

(Throu g 

Sub:.- Stepnng up of T)vy 

1tc: your 1ettr dt 	9/5/3 

L refercflC to your icttor cotO 	JoV 

thiS 1$ to inform 'ou that In connectIon 	 ---- 

the 	ove sbbjct a rGferêflcc Ii; bc 	1c to 

HQ for c1nrIflCitiOfl tric1 O(P)/iLG vdc hIS 
lottc.r oE/233/Ifl/5 (M).ThOO, ltcI: 3/6/t>1 h 

p3SOl ti oxiors , £o1lowS:' 

If in the 1oor grlcs the junior 
eiL)1 oy ce drais hIicrrltC Of PV 
then tto &onlor onrloyOe,. cuo to 
iviCe Inerenflt or acce1eTat 

)rootIoneteo! the tepthg u of 

- 	p 	of scIor Epnloyce v i11 not be 

S o  

• 	
• 	 )p1tcl6c' 	'- - 	 - 

• 	 • 	- 	
r.noy - 	--•- 	.• 	

•...., 

jPOjII 	•• 	 • - 
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TO 	
0 

The Ckiet Operating rnager(P) 
NJ%ailvay, Maligeefl. 

Gubs- Wrong interpretotion and i!flpl0t3Sflt8tiOfl 
of y.'s orders depriVatioad 

bardsbip ari s inA tbreoi' 

1sfa G14(P)/MLG'a d1orification vide Isis 
Nb.Y/283/III/5q(m)Iaosedated 3.6.9 
coimtrnicited rnder DRM(P)/L)IG'e Ib, 
W111/LM(atr) dated 7 ? .9!. 

BespeotAlilY I boglit the foilowthg 
fatu$1 pcitiOfl3 whicta opper to l bqv4 not been taken 
into considormtjLoa wbil* clarifications as soigt for 

by the Sr .DPO/LI4G vid.e b ig II .o.lotter No .W+l11fLM(B4Otr) 
dated 8.11.93 bod ,been extended by G1EP)/!4tióifl Vide 

his letter urdel' reference. 

That Sir i1la the flr.DPO vids his D.O.lItter 

mentiofl*d obove md aorreotly expleined the background of 
tWO: c$*I, the enl'acsii3 had wrongly boon laid on'Stepping 

up Of Pay of seniori to tke level of the Juniois drawing 
higher pay' instead of on retoving the anomalies in pay 
arising out of wrong interpretation *W implementation by 
the DEM(P)/L140 of the 13d to ordera r,grdiflg grant of Spi. 
pny to tenielmost Fireman'A'/DAD6 as trientionEl in para-I 

of te 8foreaaid D.O .i tter of Sr .DPO/L1G. 

That 21r even if the muatter is 	is a 
case of 'stepping up' in the light of the clarification 
givea 'by  the CM(P)/MLG, it may be pointed out tbat I am 

	

• 	 betn& peid lower pay t beccs() my 3unicrn n3oyir)g 

	

0 	
higsV pay  had  bOen canted U) advance increment D 	

0 

(ii) accelerated promoti 0n t im2ly because my Juatto 0 

eô1eiiues likO S/Sri 	 - 

j& eIr3 oni7'grented i,it 	 of its .1f"Pfl 

Which when conald,redat the t1se of fixation of RSRP'86 
aesle of pay w.of.l.l.86 raised their pay to higher attige 

tb;DTi me inspite of myself being snior to above named and 
altd waving 	roniot*d to higber grade ea.ier to thess. 

junior colengUes. Had the Gpl,poy been'granted to the 
senS.armostOflhY as d.ired by the R.y.Bo*rd, the anomaly 

aix censeeflthl diegrivati on being suffered by me rould 

not have arisen at ill. 

- 0 	
contd.,.e2 

0 0  

• 	

0 

I.. 

- 	 - 

H 0 	

-0•• 	 • 
_t~ Lwow T 
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	 I  At~c r , 
lot \I 

ILI 

ir anot'Cr n5pect or the uroflC int€rpret(ti))fl 
rid 	

,),eentntiO) of the rdic orders in rega1 to the Crnt / 

of p1.p 	in uetifl as indu1ded in by the rI(7)/IUt'Z1i 
necd Or.Q to 1e. clearly pointed ot hib Ic as under:- 

Ttot, some of the cntor ticubent iLc udifl myEelf 
'z bcfldeO1OrCc1 prcrioted on 3ncl 	

.Jo. 

of rentority .1ct fi 	
under 

p)1G' 	o.)/235/I/L dt.2 .5.86 showing the oëittofl 

05 O! 	+.E5) 
Wi1C the rtructuri)g teneftt to Loc 	.inniflC 

StUff other tbar /n1nA & DADS nc zell as Specl ol pay to 

30, se tliormo s t Duona themafl-A & DADs 'ad been granted 
with ftnncia1 benefit W.0,f. 1.1.85. But 

insiteof haviflt been in the Grade of F/Ofl'A'/DAD upto 	-- -. 

(tue preceediflC day of my  2ronotiofl to the 

Gra~~nr unter/Ba .1 vas not cuarded with the beneftt 
of special pay 1thou I had been senior in the Grade of above mentioned 
F/an/DA1 to, tue. UUiOr colleagues cc 	 . 
•Hd the benefi of 1.poy been Jjvnrded. to me ns had been 
due as per Bonrd , $ orders oy pay o 	rootiofl as well OS 

at the tipe of fixottcfl of pay frc .1.1 .86 in terms of 
+th C?C aord,would have be21 much higher. than what I hfld 
cctuol1' been paid vith. L- 

'Jnder the above circutEtflflCC5 I jjould humbly ',roy 
of 

for your ktal intervention, a ttvroug3 
in Itin true perapective and t=riCht the vrong 

my case 
done to 	ie 	oua,ing irrcnee fInanetl ieriVnti)fl md 

of your mn Oc t onseuePtlfl1 tnrds%'tP. And 	for such 
kindness I sbal,l feel nuch obliCed. 

I would n.co 	.11ce 	to 	ttonezl here that unless iy 
fnvorfflilê cor)sidera- xbove jutifi.ed arayr recciver your 

reedia! nct1fl wIthin a reoornble timS of tion an 
3 montizs at the wont, I rifl be left with no other 

justice through the judiciary. 
alternative but to seek 
I 	bowCr 	boe  tbnt ~ ,Yog would not push t'e to , 

 such a 
eompulsiefl. circutflfl't1 

¶..itb best 'reaVdS, 
Yours faithfully, 

Para-6 of PoarO l s circular 
io.PCjIII//UPG/19 dtd: 

25/6/8 reads, s under- 

" The re s tructuring orders 
visuQl4ed grent of Special 
pay tq pertaiO categories. 
The grrnt of Spl.pay will 
be effective From 1 .7 .85 
only. 

• 	 . 	

. 
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